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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE, KOLKATA

In the matter of:
0.A. NO. OF 2024
And
In the matter of:
Sumita Banerjee
...Applicant
-Versus-
The Chief Executive Ofﬂcex:?l‘:‘brs. 0‘"

....Respondents

LIST OF DATES AND EVENTS

SI. Date

No. Particulars

1. | May 1958 CIT named Dhakuria Lake as Rabindra
Sarobar.

2. | 5th December, The Ministry of Environment and Forest

2001

declared Rabindra Sarobaras Natiowal Lake.

|| 6t August, 2014

Calcutta High Court constituted the
committee in writ petition No. 33208 W of
2013 in which the applicant was
nominated as one of the committee

members.

15t March, 2024

S Bighas of lush Green Buffer Zone of
Rabindra Sarobar allotted to Calcutta

Entertainment Club Foundation.




30t April, 2024

Applicant protested to respondent KMDA
for such wrongful transfer or allotment of

lush Green Buffer Zohe.

20th May, 2024

Applicant duly filed a letter to Hon’ble
Green Tribunal to take cognizance of the

matter suo-moto.

30th May, 2024

The applicant sent by post the letter
submitting that the Hon’ble National
Green Tribunal has jurisdiction over thec

subject matter.

. | 20t Junc, 2024

Rcspondent No. 5 Calcutta Entertainment
Club Foundation started scrapping the
layer of lush Green Buffer Zone and
further started excavation of earth and

soil.

25th June, 2024

The applicant filed the formal application
under Section 14 and 15 of the National
Green Tribunal Act, 2010.




BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE, KOLKATA

In the matter of:

0O.A. NO. OF 2024
And

In the matter of:

Sumita Banerjee

...Applicant

-Versus-
KMDA a\/
The Chief Executive Officer, K.
Ors.

....Respondents

SYNOPSIS

KMDA, the Respondent No. 1 KMDA is a custodian and/or
public trustee of National Lake Rabindra Sarobar.

On about 15%* March, 2024, KMDA in complete violation of
Article 48 of the Constitution of India wrongfully and illegally
transferred or allotted 5 bighas of lush Green Buffer Zone of
National Lake Rabindra Sarobar to the Respondent No. 5
Calcutta Entertainment Club Foundation at a very nominal rent

for establishment of a celebrity cricket club.

By letter dated 13.04.2024 the applicant duly protested to all the

respondents for such wrongful and illegal transfer of natural
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resources of National Lake Rabindra Sarobar. There is no reply

to the said letter by any of the respondent.

By letter dated 20t May, 2024 the applicant inform this Hon’ble
National Green Tribunal about such wrongful and illegal transfer
of such lush Buffer Zone and prayed for cancellation and/or
revocation of such transfer or allotment of Green Buffer Zone to

Calcutta Entertainment Club Foundation.

By further letter dated 30th May, 2024 it was contended by the
applicant that this Hon’ble National Green Tribunal has

jurisdiction over the subject matter.

On about 25t June, 2024 applicant has filed the formal
application before the National Green Tribunal under Section 14
and 15 of the National Green Tribunal Act comtending that the
respondent authority under the Iawsrf{uc&transfer and/or allot the n‘/
. .. lake awd its O’/
national resources like,Green Buffer Zone without any authority
hich
of law and the KMDA is a custodian‘: is bound to act in Q\/

accordance with law.




BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE, KOLKATA

MEMORANDUM OF APPLICATION

(Under Section 18(1) read with Section 14 & 15 of the

National Green Tribunal Act, 2010)

In the matter of:

0.A. NO. OF 2024
And

In the matter of:
Sumita Banerjee, residing

at 125, Rash Behari Avenue,
Kolkata — 700029

Emailld:

opjhunjhunwala@gmail.com

....Applicant

-Versus-

1. The Chief Executive

Officer, Kolkata Metropolitan
Development Authority,

having his office at CJ-164,




Second Avenue, DJ Block -
Sector - 2, Bidhan Nagar,
Unnayan Bhawan, Kolkata —
700091.

Email Id : ceokmda@gmail.com

2. The Chairman, West
Bengal Pollution Control
Board, having his office at
Paribesh Bhavan, 10A, Block -
LA, Sector E 111,
Bidhannagar, Kolkata -
700106.

Emailld-

chrmn.wbpcb_wb@bangla. gov.in

3. The Secretary, Ministry

of Environment, Forest and

Clitate

Change, Government of

India, Indira Paryavaran




Bhawan, Jorbagh Road,
Aliganj, New Delhi - 110003.

Email Id : secy-moef@nic.in

4. State of West
Bengal, through the
Additional Chief Secretary,
Department of Environment,
Government of West Bengal,
having office at Pranisampad Q"
Bhawan, 5th Floor, Block LB -

II, Sector - III, Kolkata -
700106.

Email Id

: acsenvwb@gmail.com

psecy.env-wb@gov.in

5. Calcutta Entertainment
Club Foundation through its Diveclor )

Mv. Jissu Sengupta, Q./

having his office at 116,




Haripada Lane, Kolkata -

700033

Manager Contact : (+91)
9904708172  and  (+91)
78249657

ewmeil id : Net evailalle
...Respondents

I. The address of the applicant is as given above for the service

of the notice of this application.

II. - The addresses of the respondents are as given above for the

service of notices of the application.

II. The applicant abovenamed begs to present the
Memorandum of Application against the wrongful transfer of the
Green Buffer Zone area of Rabindra Sarobar to the Respondent

No. 5 on the grounds stated hereafter.

The Applicant most respectfully Sheweth:-

FACTS IN BRIEF:-

b




1. Your Applicant is engaged in environmental activities and is
representing a Forum consisting of morning walkers, runners,
joggers, young boys and girl who are interested in protection,
preservation, conservation and beautification of Rabindra

Sarobar. The Applicant resides at 125, Rash Behari Avenue,

Kolkata — 700029 which is located in the vicinity of Rabindra

Sarobar Lake and visits the Lake Rabindra Sarobar every day

and takes immense care for the protection of Natural resources

of Rabindra Sarobar.

2. The Applicant was also a member of a committee constituted
by the Calcutta High Court by an order dated 6th August, 2014
in a Writ Petition No. 33208 (W) of 2013. A copy of such order is

annexed hereto and marked with — “A”,

8. It is well that Rabindra Sarobar is a natural heritage and a
major environmental reserve of Kolkata with the Lake Ecosystem
playing an important role in the Urban Ecology of the City. It is
home to variant migratory birds, fishes and other living

creatures in rich Biodiversity.




4. The said Sarobar was in fact made during the British period
and was originally known as Dhakuria Lake. In May 1958,
Calcutta Improvement Trust previously known as Kolkata
Improvement Trust renamed the lake as “Rabindra Sarobar”, as

a tribute to the great Bengali writer and Nobel Laureate,

Rabindranath Tagore.

5. It was declared a “National Lake” on 3rd Decerﬁber, 2001
under National Lake Conservation Plan (NLCP) by the Ministry of
Environment, Forest and Climate Change, Government of India
for restoring the water quality and conserving and managing
ecology of National Lake “Rabindra Sarobar”. The said National
Lake was previously under the custody of Calcutta Improvement
Trust but subsequently in 2017 the said National Lake Rabindra
Sarobar came under Custody of KMDA for its protection,

preservation and conservation of the Environment Ecology and

Biodiversity.

6. Over and above the said lake, there are pathways, roads,
gardens, playgrounds, swimming clubs, rowing clubs, safari
park, etc. inside the Sarobar. The said Sarobar is used for

different purposes in different parts of the day. In the morning




and evening, the said Sarobar is mainly used in the
morning/evening by walkers, joggers, swimming and bird lovers
of different ages and different walks of life. Apart from these

activities, the Sarobar is used by the children and family

members.

7. It has come to the public notice recently that about 5 Bighas
of lush Green Buffer zone land of National Lake ‘Rabindra
Sarobar’ opposile Lo Calcutta Rowing Club has recently been
surreptitiously transfer and/or allotted to the Calcutta

Entertainment Club Foundation having its office at60/116

Haripada Dutta Lane, Kolkata — 700033 for a nominal monthly
ren;: for promoting celebrities cricket which is not a sports but a
social event for amusement of private members. By such
wrongful acts and deeds of Transfer of Land, KMDA, the
Custodian, is depriving thousands of Morning Walkers, Runner,
Joggers, Young Boys etc. of their daily routine exercises and for

maintaining health benefits.

8. Itis further stated under the guise of celebrities cricket huge
crowds would gather leading to more sound causing huge air

light and sound pollution. Further there may be surprise events




like social parties obtaining bar licenses which will lead to
transformation into social clubs and creation of full-fledged

amusement and recreational clubs for private use of the

members.

9.  The Applicant by letter dated 30th April, 2024 duly protested
to the respondent KMDA to such illegal, wrongful and
unconstitutional transfer and/or allotment of the lush Green
Buffer Zone to Calcutta Entertainment Club Foundation. A copy

of such letter is annexed hereto and marked with Letter — “B”.

10. The Applicant states that inspite of receiving the said letter
dated 30t April, 2024 respondents did not consider the
grievances nor did they reply. Thereafter oral representations

were also made to the respondent KMDA but nothing has been

done.

11. The Applicant states that the said Calcutta Entertainment
Club Foundation has now started construction on the said lush
Green Buffer Zone of Rabindra Sarobar by destroying and/or
cutting the grown up trees in complete violation of the provision

of West Bengal Trees (Protection and Conservation in Non-Forest




Area) Act, 2006 and lush greenery and has already scrapped the
top layer of Green Buffer Zone and excavated the substantial
portion of earth and soil by employing men heavy machines and
equipments. The lush Green Buffer Zone has now become
barren land and some of the big excavated ditches have now
come up. Some of big trees and valuable trees have been cut and
rerr;oved and covered in complete violation of the said West
Bengal Trees (Protection and Conservation in Non-Forest Areas)
Act, 2006 with mud. Some of the photographs now taken are

collectively annexed and marked with the Letter — “C”,

12. It is further stated that high noise and high light will affect

birds and other living creatures in eco-sensitive zone.

13. It is most respectfully submitted that by such wrongful acts
and deeds of destroying the Green Buffer of Rabindra Sarobar
and making construction on such Buffer Zone green are highly
prejudicial and poses serious concern to the Environment
Ecology and Biodiversity of the National Lake ‘Rabindra
Sarobar’. In any event it is against the spirit of the order dated

26th July, 2017 and 15* November, 2017 passed by this Hon’ble
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National Green Tribunal. Copics of such order are annexed

hereto and marked with the Letter — “D”.

14. It is submitted that since KMDA is the sole custodian
and/or Public Trustee of the National Lake Rabindra Sarobar
and it is the Legal, Constitutional and moral duty and obligation
under Article 48A of the Constitution of India to protect, preserve
and conserve the environment ecology and biodiversity of
National Lake Rabindra Sarobar and in discharge of such
statutory and constitutional duties, KMDA has no right and
authority to sale, lease or transfer any land of natural resources
like lake, park, forest maintain etc. to any club, association,

company or any third party for their private use.

15. The purported acts to transfer the 5 Bighas of Green Buffer
Zone land to Calcutta Entertainment Club Foundation is wholly
illegal, wrongful and high handedness and unconstitutional acts

and deeds by KMDA.

16. It is further stated that in compliance of Article 51A(g) of the
Constitution of India, the applicant as citizen of India has called

upon KMDA by her letter dated 30t April, 2024 to immediately
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canlcel and revoke the transfer of the land purportedly done in
favour of Calcutta Entertainment Club Foundation and restore
its position for the use of the public so that the Green Buffer can
be built to save the Environment Biodiversity and Ecosystem of
National Lake Rabindra Sarobar. A copy of such letter is already

annexed and marked with the Letter — “B”,

17. That the applicant states that the KMDA has presumed
itself to be an absolute owner entitled to hand over any portion
of the lake in any manner it pleases, which is grossly illegal and

ab initio void.

18. Your applicant states that inspite of that KMDA had not
cancelled or revoked the transfer of the land in favour of

Calcutta Entertainment Club Foundation forthwith uptil now.

19. The applicant by letter dated 20t May, 2024 has duly made
an application to the Hon’ble National Green Tribunal to take the
cognizance of the matters suo-motoof the highhandedness,
illegal, unconstitutional and wrongful act of KMDA for
transferring the Green Buffer Zone land of Rabindra Sarobar

without any authority of law to Calcutta Entertainment Club
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Foundation for their private use. A copy of such letter is annexed

hereto and marked with Letter — “E”.

20. The applicant states that KMDA is a custodian of National
Lake Rabindra Sarobar and stand as Public Trustee on behalf of
general public of national resources like water, air, land, forest
and animal belonging to public and they must be ‘Safeguarded’
and protected by the state for the benefit of current and future
gen.erations. The public trust doctrine requires the state to act as
a trustee of natural resources, preventing their deterioration,
depletion, or privatization. The theory also guarantees the public
the right to utilize and enjoy these resources appropriately and
sustainably. The public trust doctrine is an essential instrument
for environmental conservation and management because it
offers a legal foundation for contesting the states or private
parﬁes acts or inactions that jeopardize the integrity and

availability of public trust resources.

21. Your Applicant states that M.C. Mehta -Vs.- Union of India,
also known as the Span Motel case is the landmark case for the
application of the public trust doctrine in India. Also, in the case

of T.N. Godavarman Thirumulpad -Vs.- Union of India and Ors.,
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the Supreme Court of India recognized and applied the public
trust doctrine by stating that it is the state’s responsibility to act
as the Trustee of the natural resources for the welfare of the
public and ascertain that the citizens should sustainably use
these natural resources. The court also observed that the public
trust doctrine is a part of the Indian environmental
jurisprudence and is derived from the constitutional provisions,
such as Article 21 (right to life), Article 48A (duty of the state to
protect the environment), and Article 51A(g) (duty of the citizens
to protect the environment). The court held that the public trust
doctrine is not only applicable to traditional natural resources
but also to modern resources, such as air quality, which are

essential for the survival and well-being of the people.

22. It is most respectfully submitted that this Hon’ble National
Green Tribunal be pleased to set aside or cancel or revoke the
allotment of Green Buffer Zone of National Lake Rabindra
Sarobar in favour of ‘Calcutta Entertainment Club Foundation’
forthwith to save the Environment, Ecology and Biodiversity of

Rabindra Sarobar.
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23. By another letter dated 30t May, 2024, the Applicant duly

submitted that —

(@)

(b)

The National Green Tribunal has jurisdiction over all
matters relating to Rabindra Sarobar including
purported transfer of its Green Buffer Zone land for

the reasons that the definition, “Environment” given

in Section 2(C) includes the word ‘Land’. The land
referred in the definition means the land which is the
part and parcel of the ecology and biodiversity of a
peripheral area of a national resources like lake.
Environment cannot exist without inter-relationship
among and between water, air, land and human
being. These cannot be separated. Environment and

Ecology are undoubtedly National Assets.

It is further submitted that Preamble to the National

Green Tribunal Act reads as follows:-

“An act to provide for the establishment of a National
Green Tribunal for the effective and expeditious
disposal of cases relating to environmental protection

and conservation of forest and other natural



(d)
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resources including enforcement of any legal right
relating to environment and giving relief and
compensation for damages to persons
and property and for matters connected therewith or

incidental thereto”.

From the Preamble, it appears that the National
Green Tribunal can try and entertain the application
inter alia relating to enforcement of legal right

relating to environment and property and for matters

connected therewith and incidental thereto.

Section 15 of the National Green Tribunal Act which

deals with the relief, compensation and restitution of

property damaged and for restitution of

the environment of such areas or areas as the

Tribunal may think fit.

It is most respectfully submitted that in construing a
statutory provision, the first and foremost rule of
Construction is the literary construction. In the
provision is unambiguous and if from the provision,

the legislative intent is clear, the court need not call
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into aid any other Rules of Construction of statutes.
The other rules of constructions are called into aid

only when the legislative intent is not clear.

() In that view of the matter, it is most respectfully
submitted that the Hon’ble National Green Tribunal
has power and authority under National Green
Tribunal Act, 2010 to try, deal with and entertain all
application relating o the lush Green Buffer Zone

land of National Lake Rabindra Sarobar.

LIMITATION

24. There is no Limitation as the cause of action arose on
15th March, 2024 when the lush Green Buffer Zone was transferred :
to Calcutta Entertainment Club Foundation and on 20th June,
2024 when the excavation work started at the Buffer Green Zone

of Rabindra Sarobar.

RELIEF SOUGHT:

25. That this Learned Tribunal is competent to try, entertain

and determine the application in respect of jurisdiction.
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26. That this application is bonafide and for the ends of justice

and equity.
Therefore, the applicant prays before the Hon’ble Tribunal :

(a) To declare that KMDA being the custodian of National Lake
Rabindra Sarobar has no right and authority to allot or

transfer any part or parcel of land to any club, association

or forum for any private use;

(b) Transfer of land in favour of Calcutta Entertainment Club
Foundation is bad and without due authority of law and as

such is liable to set aside;

(c) To direct the Calcutta Entertainment Club Foundation to

restore the possession of the land to KMDA and impose upon Thew an ewivonmerital
compensafion

b/
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ﬂ/ of Rs. 50,00,000/- (Rupees Fifty Lakhs) for restoration of the natural

asset damagedby them;

(d) Temporary or ad-interim of injunction in terms of the

prayers as above;

(e) To pass such order or orders as this Hon’ble National

Green Tribunal may deem fit and proper.
.3
S\}W\ALI/ {5'0\" : C’
VERIFICATION
I, Sumita Banerjee, the applicant herein, do hereby declarc that the
statements made above in the foregoing paragraphs 1 to 23 are true to my

knowledge and rest are my humble submission before this Hon’ble Tribunal.

I signed this verification on this thclsk.day of June, 2024.

Suwm:vt-)\/ %ﬁ*‘d:’

Deponent




[%

M AFFIDAVIT

I, Sumita Banerjee, daughter of Late Gobinda Gopal Banerjee, aged about

55 years, by faith — Hindu, by occupation — Activitist, residing at 125, Rash

Behari Avenue, Kolkata — 700029, do hereby solemnly affirm and say as

follows:-

1. That I am the Applicant abovenamed sepresenting—LAKE dv-/
LOVERSTORUM and am fully conversant with the facts and 4
circumstances of the above matter and as such I am competent to
affirm this affidavit.

2. The statements made in paragraphs 1 to 23 are true to my

knowledge and rest are my humble submission before this Hon’ble

Tribunal. ' b l &WAa/"

Deponent

Idcnuﬁcd; entlf ed bv me

Am uca.e
Advocate

—jo(- 12
Prepared in my Office wg =l :

Advocate

oiemnly affirmes ana deciared:
by 4 me ?j‘l wdentificatios

A (
I

15 JUN 2024 paramiTa PaL

Clty Civil Court
Kolkata
Reg No 083/2023

2 5 JUN 2024




DISTRICT: KOLKATA

IN THE HIGH COURT AT CALCUTTA

CONSTITUTIONAL WRIT JURISDICTION

APPELLATE SIDE

W. P. NO.3320% OF (W) OF 2013
In the matter of:

An application under Article 226 of the

Constitution of India;
And
In the matter of:

A writ of andfor in the nature of

mandamus;

In the matter of:
An application for a writ and/or any other

writ or writ and/or order or orders and/or

' direction or directions thereunder:




(3%}

In the matter of:

Preservation, prevention and
maintenance of Rabindra Sarobar, 2

National Lake from all misuse, abuse,

nuisance and pollution;

And

In the matter of:

Kolkata Metropolitan  Development

Authority (KMDA) Act ;

And

In the matter of:

Kolkata Improvement Trust Act,

And

In the matter of:

Water (Prevention and Control of

Pollution) Act, 1974,
And
In the matter of:
Environment Protection Act, 1983,

And

-

b Oq -\'L]




In the matter of:

National Environment Policy (NEP)

2006,

And

In the matter of:

CALCUTTA CITIZEN'S
INITIATIVE, a society Registered
under the West Bengal Societies
Registration Act, 1961
represented through its
Secretary, Ashok Purohit, having
its office at 3, Ho Chi Minh

Sarani, Kolkata 700071;

SUMITA BANERJEE,
representing LAKE LOVERS
FORUM, an Association, having
its office at 125, Rash Behari

Avenue, Kolkata — 700 029.

... PETITIONERS

-VERSUS-
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STATE OF WEST BENGAL,
through the Additional  Chief
Secretary, Department of
Environment, Government  of
West Bengal, having office at FD-
415/A, Sector-lll, Poura Bhavan,
4th Floor, Bidhannagar, Kolkata —

700 106;

The Principal Secretary, Urban
Development Department having
office at HIDCO BHABAN,
Premises No.35-1111,  Major
Arterial Road, 3rd Rotary, New

Town, Kolkata-700156;

The Chairman, Kolkata
Improvement Trust, Government
of West Bengal, having his office
at P-16, India Exchange Place

Extension, Kolkata 700 073;

The Chairman, Kolkata

Metropolitan Development

T L
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Authority, having his office at
Prashasan Bhavan, Block-DD-1,
Sector-I, Bidhan Nagar, Salt

Lake, Kolkata-700 064,

The Chairman, West Bengal
Pollution Control Board, having
his office at Paribesh Bhavan,
10A, Block-L.A, Sector lll, Salt

Lake City, Calcutta - 700 098,

The Commissioner of Police,
Kolkata Police Head Quarters,
18, Lalbazar Street, Kolkata—

700001;

The Chairman, Central Pollution
Control Board, Parivesh Bhavan,
CBD-cum-Office Complex, East

Arjan Nagar, New Delhi 110 032;

The Secretary, Ministry of
Environment & Forests,
Government of India, Paryavaran
Bhavan, CGO Complex, Lodhi

Road, New Delhi- 110 003;

G

el s
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The Officer-in-Charge, Lake
Police Station, 18, Gariahat Road
(South), Jodhpur Park, Kolkata-

7000868.

RESPONDENTS
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i Wolac o IRE A

or Advocale

No.

Office notes, reports, Orders or proceedings with signature

®©

06.08.20

W.P.33208 (W) of 2013

Mr. O.P.Jhunjhunwalla
... for the Petitioners.

Mrs. Baisali Basu
+++ for the Calcutta Rowing Club,

Mr. Bikash Ranjan Bhattacharya
Mr. Dipayan Chowdhury
Ms. Prinyanka Chowdhury

... for Lake Club,

Mr. Partha Pratim Sarkar
Mr. Surendra Kumar
««. for the respondent no.7

Mr. Tapan Chakraborti
+- for the respondent nos. 8

Mr. Partha Sarathi Basu
Mr. Fazlul Haque
... for the K.M.D.A.

Mrs. Era Ghosh
««. for the K.M.C,

Mr. Sandipto Bose
... for Bengal Rowing Club.

Mr. N.C. Bihani
.. for the P.C.B,

There will be an order for constitution of a
Committee to monitor the upkeep and maintenance of
Rabindra Sarobar Lake consisting of the following

s
-’ persons:

1) Chair Person of Kolkata Improve Trust — Who
will act as Chairman of the Committee.

2) The Ofﬁcer-in~Charge of Lake Police Station -
Member,

3) The Local Councilor in whose Jurisdiction the
said Rabindra Sarobar is there - Member

C/\_“o?'mt
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+_ Noting 5v Office S;'“' Dale Office notes, reports, Orders or proceedings with signature
or Advocate 0. ; i

4) Smt. Sunita Banerjee, Petitioner No. 2- Member.

5) Mr. Tushar Talukdar, ex-Commissioner of
Police, Calcutta - Member.

6) Mr. Mrityunjoy Chatterjee, Professor — Member,

The said committee will monitor and ensure the
protection, preservation and beautification of Rabindra
Sarobar. The monitoring Committee will also ensure that
the water body of the Rabindra Sarobar is not encroached
upon or polluted by any person and should also advice
Kolkata Improvement Trust from time to time on
measures to be taken regarding cleanliness and
beautification of Rabindra Sarobar. No one shall make

any construction in the Rabindra Sarobar.

Liberty to apply. s

Colf- G Gl

(Girish Chandra Gupta, J.)

O e o

bd. : (Shib Sadhan Sadhu , J.)
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Ref. No. LLF/KMDA/01-2024 Dated:- 30t April, 2024

To.

Chief Executive Officer

KMDA, Government of West Bengal
CJ - 164, 2‘3‘1 Avenue,

DJ Block, Sector =11
B’idhannagér, Unnayan Bhawah,‘
Kolkata — 700091

Sir(s)/Madam,

Reg:- Unlawful transfer of about 5 Bighas of land to Calcutta
" Entertainment Club Foundation, Kolkata - 700033.

You are fully aware that Rabindra Sarobar is a natural heritage site. It
was declared a “National Lake” on 3rd December, 2001 under National
Lake Conservation Plan (NLCP) by the Ministry of Environment, Forest
and Climate Change, Government of India for restoring the water quality
and conserving and managing ecology of National Lake “Rabindra
Sarobar”. The said National Lake was previously under the custody of
Calcutta Improvement Trust but subsequently in 2017 the said National
Lake RabindraSarobar came under your custody for its protection,
preéervaﬁo-n and conservation 'of - the environment “ecology and

biodiversity.

It has come to the public notice that about 5 bighas of Green Buffer land
opposite to Calcutta Rowing Club has recently been surreptitiously
transferred to the CalcuttaEntertainment Club Foundation having its
office at 60/116 Haripada Dutta Lane, Kolkata - 700033 for a nominal
monthly rent for promoting celebrities cricket which is not a sports but a
social event for amusement.By such wrongful acts and deeds, you KMDA

isdepriving thousands of Morning Walkers, Runner, Joggers, Young Boys

*etc. of their daily routine exercises and for maintaining health benefits.

Suwnalw O:me%v '. f )
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You are further aware that byyour such wrongful acts and deeds you are
causing serious concerned to the environment ecology and biodiversity of

the National Lake Rabindra Sarobar.

We state that under guise of Cricket, celebrities, huge crowd will gather
leading to. more sound and car parkmgs causing huge air light and sound
pollutions F‘m'ther, there: may be ‘surprise events like social parties,
obtaining bar licenses which will lead to transformation into social clubs

and creation of full-fledged of amusement and recreational clubs.

You are further aware that currently Rabindra Sarobar Lake is facing
tremendous pollution in terms of Air, Noise, Light and Water surpassing
the defined limits which is a serious concern for all the lake lovers and

the environmentalists.

In view of aforeseiid- westate that, KMDA, is the sole custodian of the
Natxonal lake RabindraSarobar and it is the Legal and Constitutional duty
and obligation under Article 48A of the Constitution of India to protect,
preserve and conserve the environment ecology and biodiversity of the
National Lake Rabindra Sarobar and in discharge of statutory and
Constitutional duties, you have no right and authority to sale or lease or
transfer any land of natural resources like lake, park, forest etc. to any

club, association, company or any third party.

Your pﬁfported acts to transfer the 5 Bighas of Green Buffer land to
Calcutta Entertainment Club Foundation iswholly illegal, wrongful and

‘’high handedness and unconstitutional acts and deeds.

We have accordingly taken the view of the morning walkers, runners,
joggers who are regular coming to Rabindra Sarobar for their daily routine
exercises and all of them have condemn at a breathe your wrongful, illegal

and arbitrary act for surreptitiously transferring about 5 bighas of land to

Sunale, Qm\%» @@%

%
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the Calcutta Entertainment Club Foundation. The signed copy of the

suriréy is enclosed for your perusal.

In view of above, and is compliance of Article 51(g) of the Constitution of
India, we hereby call upon you to immediately cancel and revoke the
transfer of the land purportedly done in favour of Calcutta Entertainment
Club Foundation and restore its position for the use of the public so that
the Green Barrier can be builtto save the environment biodiversity and

ecosystem-of National Lake Rabindra Sarobar.

Inspite of the above, if you do not cancel or revoke the transfer of the land

in favour of Calcutta Entertainment Club- Foundation. forthwith, we will”

have no other alternative but to file the writ application vnder Article 226
of the Constitution of India either in the Calcutta High Court or before the
National Green Tribunal against you for bringing to the notice of the High
Court or National Green Tribunal your gross wrongful illegal and

highhandedly acts.

Kindly treat this notice as demand for justice for the public and under
Article 51(g) of the Constitution of India.

Thanking you,

Yours sincerely

Suw.‘aj:‘v %&w/a;d

Sumita Banerjee

For Lake Lovers Forum
Mr. S MGhosh
Environmentalist &

Green Technologist
Moebile No. - 9231380855

E



Copy to ;

1. Smt. Mamta Banéxjee

Chief Minister of West Bengal

Nabanna, 325, Sarat Chandra Chatterjee Road,
Shibpur, Howrah - 711102.

2. The Chairman

KMDA, Government of West Bengal
CJ - 164, 2nd Avenue,

DJ Block, Sector —II

Bidhannagar, UnnayanBhawan,
Kolkata—700091 = - -

3. The Minister of State

National Plan for Conservation of Aquatic Ecosystem (NPCA)
Under Ministry of Forest, Environment & Climate Change,
New Delhi

4, Central Pollution Control Board
Ministry of Environment,

Forest and Climate Change

G97V + H5Q, Kasba New Market,
LS-é-c:toi' —'-'l'Ei,"East K'o’ika’ta:'I‘rip s
Kolkata — 700107

5. National Green Tribunal
Eastern Zone Bench
Kolkata
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THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

0.A. 136/2016/EZ
With
M.A. NO. 1258/2016/EZ

SUBHAS DATTA
Vs
STATE OF WEST BENGAL & ORS

CORAM: Hon’ble Mr. Justice 5.P.Wangdi, Judicial Member
Hon’ble Prof. (Dr.) P. C. Mishra, Expert Member

: In person
: Mr. Bikas Kargupta,
: Mrs. Paushali Banerje
: Mr. Gora Chand Roy

PRESENT:

: Mrs. Arpita Chowdhury, Advocate

" Respondent No. 6
Respondent No. 7 : Mr. Sibojyoti Chakraborti, Advo
Respondent No. 8 : Mr. Mr. Jayajit Ganguly, Advoc:
Ms. Atrayee De, Advocate for Mr. N
Respondents No. 9 & 10 : Mr. Arnab Mukherjee, Advocate

Mr. Indranil Roy, Advocate-

- .
' f: r. Dipanyan Chowdhury, Advoca
il Respondent No. 11 r. Debanik Banerjee, Advocate
Other respondents

0

A. NO. 40(THC)/20

 CONCERN FOR CALCUTTA
ki VS: s
CALCUTTA CITIZEN’S INITIATIVE & ORS.
PRESENT:  Applicantin O.A. i Mr. Pradip Dutta, Id. Senior Advocate
Mr. Rahul Ganguly, Advocate
Applicant in M.A. : Mr. Rahul Ganguly, Advocate
Respondents No.1,2,6&9 : Mr. Rajib Ray, Advocate
Respondent No. 5 : Mr. Sibojyoti Chakraborty, Advocate
Respondent No. 7 ¢ Mr. Surendra Kumar, Advocate

Respondent No. 8 : Ms. Chandreyi Alam, Advocate

9
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, Bihani, Adv
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Other Respondents : None.

Orders of the Tribunal
Date & Remarks

Item No. 8-10 Ms. Paushali Banerjee, Id. Advocate for the KIT
26" July, 2017.
now said to be named as KMDA files affidavit in

pursuance of our directions issued vide order dated

25.05.2017.

behalf

Similarly, affidavit-in-oppositio

ed o

of the Respondent No. 8, i.e., the Beng

by Ms. Atrayee De, Id. Advocate is ordered to'be

on record.

i

e o8

Advocate appearing fo

the Expert

Committee appoi—fi}eg;hy us, be made available to him.

i SN

So far as the report submitted in the Hon’ble
High Court is concerned, he is at liberty to file

application for certified copy thereof. The report of the




Expert Committee submitted before us by the Expert
Group shall be made available to all the parties by the
KIT(now KMDA) as directed vide order dated
25.01.2017. Ms. Paushali Banerjee, |d. Advocate for
Respondent No. 3 in O.A. 136/2016/EZ, shall ensure

that this is complied with without fail.

It is brought to our notice by h{a Dutta,

i

. However, we-make

Eﬁt no new temple.shall be const l- W

"gr o

ere shall not be ahv other constru ction: or extension
of the e)_ersting'-fe,_ligieuroM;stitutions. These

\ P Y o
g il N T

directions shall form part of our final order during

disposal.

The respondents No. 8, 9, 10 and 11 are at




liberty to file suggestions from their part within four

weeks from hence and not later than that.

List on 15/09/2017 for consideration of the

affidavits and final disposal.

M.A. No. 222/2017/EZ

List this M.A. along “ 0.A. No.

g A0(THC)/2017/62. *
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION No. 136/2016/EZ
&

M.A.1258/2016/EZ

M.A. No. 346/2017/EZ

IN THE MATTER OF:

Subhas Datta
S/o Late Baneswar Datta,
25/1, Guitendal Lane,

PO & PS, District-Howrah,
“PIN:'711 101, West Bengal

.................... Applicant

Versus

. State of West Bengal,

Notice through the Principal Secretary,
Urban Development Department,
Government of West Bengal

Writers’ Buildings,

Kolkata-700 001.

. Department of Environment

Government of West Bengal

Notice through the Principal Secretary,
Department of Environment,

Poura Bhavan, 4" Floor,

FD-415/A, Sector-ll,

Salt Lake City,

Kolkata-700106.

. Chief Executive Officer,

Kolkata Improvement Trust,
P-16, India Exchange Place Extension,
Calcutta-700073.

. Ministry of Environment, Forest & Climate Change

Represented through its Secretary,

Gouvt. of India,

Indira Paryavaran Bhavan, Jorbagh Road,
New Delhi-110 003.

. Managing Director,

”



: 39 43

Football Sports Development Limited,

608, I-B/2, Western Express Highway Service Road
Bandra (E), Near PF Office,

Mumbai-400051.

6. Managing Director,
Kolkata Games and Sports Pvt. Ltd.,
86 C Topsia Road,
Kolkata-700046.
West Bengal

7. West Bengal Pollution Control Board,
Notice through the Member Secretary,
Paribesh Bhawan, 10A, Block-LA,

Salt Lake city,
Kolkata-700098.

8. Bengal Rowing Club,
13/2, Baroj Road,
Rabindra Sarobar
Kolkata-700029.

9. Calcutta Rowing Club,
Kavi Bharati Sarani Road,
‘Rabindra Sarobar Lake,
Dhakuria,
' Kolkata-700029.

10.Lake Club,
13/1, Baroj Road,
Rabindra Sarobar,
Kolkata-700 029.

11.Indian Life Saving Society (ILSS)
Sarat Bose Road,
Rabindra Sarobar (Near Nazrul Mancha)
Kolkata-700029.

12.United Mohun Bagan Football Team Pvt. Ltd.
Tent Maidan, 3
Kolkata-700 021.
..... Respondents

COUNSEL FOR THE APPLICANT :

In person

COUNSEL FOR RESPONDENTS:

Mr. Bikas Kargupta, Advocate, Respondents No. 1&2




b
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Ms. Paushali Banerjee, Advocate, Respondents No. 3

Mr. Gora Chand Roy Choudhury & Ms. S. Roy, Advocates, Respondent No.4
Mr. Pratik Shanu, Advocate, Respondent No. 5

Mrs. Arpita Chowdhury, Advocate, Respondent No. 6

Mr. Sibojyoti Chakraborty, Advocate, Respondent No. 7

Mr. Achinta Banerjee, Advocate, Kolkata Municipal Corporation

Mr. Prasun Mukherjee, Siliguri Chhat Puja Seva Samiti

Ms. Anamika Pandey, Advocate for Niraja Kumar
WITH
ORIGINAL APPLICATION NO.40(THC)/2017/EZ

IN THE MATTER OF:-

1.CALCUTTA CITIZEN’S INITIATIVE & ANR.
a Society Registered under the West Bengal
Societies Registration Act, 1961
Represented through its Secretary, Ashok Purohit,
Having its Office at 3, Ho Chi Minh Sarani,
Kolkata-700071.

2.Sumita Banerjee representing LAKE LOVERS’ FORUM
An Association, having its office at 125, Rash Behari
Avenue, Kolkata-700 029.

........... Applicants
-Versus-

1.State of West Bengal
Through the Additional Chief Secretary,
Department of Environment,
Government of West Bengal,
Having office at FD-415/A, Sector-II,
Poura Bhawan, 4" Floor,
Bidhannagar,
Kolkata-700 106.

2.The Principal Secretary,
Urban Development Department having office
At HIDCO BHAVAN Premises,



No. 35-1111, Major Arterial Road,
3" Rotary New Town,
Kolkata -700156,

3.The Chairman,
Kolkata Improvement Trust,
Government of West Bengal,
Having its office at P-16, India Exchange Place Extension,
Kolkata-700 073.

4.The Chairman,
Kolkata Metropolitan Development Authority
Having its office at Prashasan Bhawan, Block-DD-1,
Sector-1, Bidhannagar, Salt Lake,
Kolkata-700064.

5. The Chairman, ;
West Bengal Pollution Control Board
Having its office at Paribesh Bhavan,
‘10-A, Block-LA, Sector-lll,
Salt Lake City,
Kolkata-700098
6.The Commissioner of Police,
Kolkata Police Headquarters,
18, Lalbazar Street,
Kolkata-700001.

7.The Chairman,
Central Pollution Control Board
Parivesh Bhawan,
CBD-cum-Office Complex, _
East Arjan nagar, New Delhi-110032.

8.The Secretary, .
Ministry of Environment & Forests,
Government of India,

Paryavaran Bhavan, CGO Complex,
Lodhi Road,
New Delhi-110003.

9. The Officer-in-Charge,
Lake Police Station,
18, Gariahat Road (South)
Jodhpur Park, .
Kolkata-700 068.

COUNSEL FOR THE APPLICANTS

Ms. Debanjana Ray Chaudhuri, Advocate

Respondents



COUNSEL FOR THE RESPONDENTS

Mr. Bikas Kargupta, Advocate for Respondents No.1,2,6&9

Ms. Munmun Tewari, Advocate for Respondent No.3

Mr. Sibojyoti Chakraborty, Advocate for Respondent No.5

Mr. Surendra Kumar, Advocate for Respondent No.7

Mr. Gora Chand Roy Choudhury, Advocate and Ms. Subarna Roy,
Advocate for Respondent No.8

PRESENT:
Hon’ble Mr. Justice S.P.Wangdi, Judicial Member
Hon’ble Prof. (Dr.) P. C. Mishra, Expert Member

G4

Reserved on: 12.10.2017
Date of Judgement: §,11.2017

1. Whether the Judgment is allowed to be published on the
_net? : Yes

2. Whether the Judgment is allowed to be published in the
! NGT Reporter? Yes

JUDGEMENT

PROF. (DR.) P.C. MISHRA, EM

Both the applications were taken together as the issues

raised are identical in nature.

0.A. 136/2015/EZ

1. This application was preferred by Mr. Subhas Datta, a social
and environmental activist, being concerned by the potential
threat to the environment of the Rabindra Sarobar Lake and its

surrounding due to football matches held during night time and



other social activities including activities of the clubs located in

the premises of Rabindra Sarobar Lake.

- It is the case of the Applicant that Rabindra Sarobar Lake
is a unique waterbody and one of its kind located in the city of
Kolkata and is a home to several varieties of fish. The lake is also
visited by.different migratory birds during the winter season when

they nest and breed. Considering its ecology and rich biodiversity,

: 'the_Iake has since been included in the National Conservation

Programme (NSP) and National Lake Conservation Plans(NSCP) of

Ministry of Environment, Forest and Climate Change.

g, The Applicant raised serious questions on the likely

‘impact of the Indian Super League (ISL), the football tournament,

being held during night time at Rabindra Sarobar Stadium,
Kolkata, .I_ocated in close proximity to the Sarboar lake, on the
environment, biodiversity of Lake areé,’ éir and noise pollution
etc. Being prima facie satisfied on the likely adverse impact of the
ISL matches to be held cfuring night time on the Lake
environment, we directéﬁl constitution of a five-member Expert
Committee consisting of the fq[lowing eminent Scientists and
Engineers to examine the impact of such tournaments on the lake

environment based on a prescribed TOR:-

| i - | |




“(i) Dr. A.K.Sanyal, Chairman, West Bengal State Bio-Diversity Board,
Kolkata, who shall head the committee as its Chairman.

i) A Professor of Engineering from IIT, Kharagpur or such other
experts from the IIT, who has the requisite knowledge on the
subject to be nominated by the Director, IIT, Kharagpur.

- Member

i) Sr. Scientist/Sr. Environmental Engineer, CPCB, to the nominated
by the Regional Head of the Board . -
Member Bl

iii) Sr. Scientist/Sr. Environmental Engineer, State PCB, to be
nominated by the Head of the State Board.

- Member
iv) Sr. Scientist from NEERI, Regional Office, Kolkata to he nominated
by the Regional Head of the Institute. : — Member
4 The Committee was directed to examine the likely impact on the

:f:cjl_lpwmg terms of reference after-i;fieitiné the spot and interacting with the

: 43 . o_rgariizers, applicant and other interested c_itize;ns:-

A. Probable impact of the activities in the Rablndra Sarohar stadium during the nights
connected with the ISL matches with specific reference to the following :-

i) Physical environments (air, water and land);

ii) On bio-diversity of the lake environment;

iii) On the mlgratory blrds visiting the area and-- nesting of the Arian
creatures;

. B.. Preventive measures, if any, that can sngmﬁcantly reduce the impact if the activities
are allowed to be undertaken -Suggestions.

C. Whether the activities like ISL matches should be allowed during night time in the
‘Rabindra Sarobor Stadium considering its location.”

5 The Expert Commuttee submitted: |ts report on 26 09.2016. The
committee in its report agreed with the apphcant that the events such as
ISL matches should be subject to regulations framed after conducting a
detailedi_study on Epvironm_en‘_t*ipﬂpépt-%s‘eessm’egﬁtiip the :lake area and
after ensunng that .adequat"e preventwe measures are put in place. The
report. of the Expert Commtttee mcludln.g. tpelr observatsons on air, water
and land environment of the .lake mcludlng the residence and migratory
birds, suggested preventive measures and general recommendation have

been placed on record in our order dated 10.11.2016. However, at the

cost of repetition, we reproduce the suggestions on preventive measures as



s
{

well as General recommendations which read as such:-

“ suggestions on preventive measures :

The committee recommends the following measures to be complied with by the

organiser(s):

1. The organiser will ensure that no provisions of environmental laws (Air,
Water, Noise Pollution as vireli" as Hazardous, Solid and Plastic Waste
Management Rules 2016) are violated during the entire event.

2. To ensure that load of pollution is not so much as to affect the
biodiversity.

3, No garbage is dumped in the sarovar. Proper collection and disposal
system of garbage in the stadium to be maintained.

4. Proper system for solid waste collection, transport and disposal in the
stadium to be maintained.

5. To ensure nc waste including plastic is dumped in the Rabindra Sarovar
Lake and surrounding area.

6. All building materials should be removed from the stadium site to
prevent air pollution due to building materials becoming air borne.

7. Modern technology to be used to minimise spillage of light outside the
stadium. The committee ?kecomfnends that the organiser should fix black
colour screens around ‘tﬁ'é.‘;u:pper tier of the gallery at a height of above
10 meters to prevent spillag.e: of light on the surrounding trees and
towards the sarovar.

8. The sound system/PA system should only be used for announcement
purpose within the Rabindra Sarovar stadium complex and the noise level
of the sound system should be maintained as per the ambient standard.
No loudspeakers should be installed outside the stadium.

9. Disk Jockey (D)) and fire cracker should not be used during the match
days. _

10. No body would be allowed to use burning Mosal.

11. Green (silent) DieseITGeneratggn{pG) Set(s) complying with the prevailing
regulations of Ministry of Eniri'r}jh::‘n;gpt & Forests (MOEF), Govt. of India
should only used. o

12. The pathways for exist é:nd‘é:n:t.u’ér:lce of the viewers would be barricaded
on both sides, so that the people cannot enter the park and sarovar areas
and damage the environment.

13.To check the automobile pollution only the cars of the VIPs, Police,

Organisers and others of special importance, will be parked in the parking

49



Zone. All others will not be allowed to park within 500 meters around the

sdarovar.
14. Environment friendly arrangements for collection and disposal of plastic
materials, solid and liquid wastes and other wastes are to be made.

15. Water sprinkling need to be done for settling of dust particles”.
The Committee also recommended that the Tribunal may consider
allowing ISL matches to be h_e!d during night time in the Rabindra Sarobar
Stadium with strict adherence to the rules and suggestions made in the

report.

6. | “Considering the report of the Expert Committee we permitted the
c.Jrg'a'ﬁisers to conduct ISL matches du;ing' 2016 with strict adherence to the
suggestions and general recommendations of the Committee. In our order
datéd- 28.09.2016 additional restrictions were imposed on use of
floodlights, parking of vehicles, buses or taxies, use of audio system etc. In
qr.der'to. ensure such compliance, we directed various authorities including
‘:Cc.ommissioner of Police, Kolkata to oversee the event and ensure strict

compliance of the measures suggested by the Expert Committee.

7. The Respondent No.6 filed M.A.. No -3'126.6/2016/EZ seeking
modification of our order dated 28.09.2016 by granting certain relaxation
to play_speciai music before, during_§n_dr after the match during conduct of
semi ﬁﬁal match. After hearing the Léarned Counse:l-f.t.nr the parties and the

Applicant, we allow the prayer on the following conditions:-
"ij; Special music shall be 'ﬁlay)e'd_ for 30 minutes before the match and for 10
minutes each during the interval and at the end of the match as prayed for.
i) The sound decibel shall be restricted to the permissible limit.

iii) State PCB shall furnish the permissible sound limit to the respondent No. 6

by to-morrow i.e. 8.12.2016.




O

10 [ (
iv) The organisers of the match shall ensure that ‘sound limiter’, a device

to control the limit of sound, is installed in the PA systems. If such device is not

available in the market, endeavour shall be made to ensure that the limit

prescribed by the State PCB is maintained.

V) It shall be the responsibility of the State PCB to ensure that these
directions are complied with”.

8. Similar relief as described'abdve:and— in paragraph 6, was granted to
United Mohun Bagan Football Team Put. Ltd., the Respondent No.12 permitting

them to conduct the football matches on the following conditions:-

i) Only | League mat_;he;s shall pe permitted to be held in the
Rabindra Sarobar Lake Stédium‘during nights.

ii) The undertaking given by Mr.. Jiéhnu Saha, Ld. Sr. Counsel on
behalf of the applicant in the:MA- .'shéll be strictly followed.

iii)  KIT and the Kolkata Police shall ensure strict compliance of the

terms and conditions set out in our order dated 28.9.2016.

iv) Henceforth.no events like the present one or that of ISL nor
any other mega events like cricket and football matches shall be
permitted to be held in the Stadium at nights until final order is

passed in the OA.”
9. | Th_e Applicant,‘ Mr. Datta, had also filéd_ another Application, 0.A. No.
136/2015/EZ raiS’ing’.ehvirdnﬁdental 'iss'ﬁes._‘._pfgﬂ‘brth Bengal including the
precarious conditions of river Mahananda due to illegal encroachments by
people and even by Govt. respondents providing temporary roads over the
river during C_hhatpu:j:a. Before Ch}:atp.uja .festival.l'c.af 2016, the Applicant
drew éd}'attention .t;j vaﬁizb_ﬁ._s_ photo_g%ﬁéa'ph;‘of Méhah_é_nda river flowing

through Siliguri town in North Bengal to ii_lgsirate the en_brmity of pollution

caused by flowers and other puja wastes thrown to the river after
Chhatpuja as well as construction of temporary bamboo bridge across the

river thereby causing the river to almost change its course. On a perusal of
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the various photographs and the facts referred to by Mr. Datta, we found
that the issue is of grave concern requiring urgent attention of the
authority. Mr. Datta had also brought to our attention to the guidelines,
more particularly clause 3 issued by the West Bengal Pollution Control

Board vide Memo No. 242/4K-01/2015 dated 03.09.2015, which reads as

under:-

“3. Worship material like flowers, vastras (clothes), decorating material
(made of paper and plastic) etc. should be removed before immersion of
idols. Biodegradable materials ‘should be collected separately for

" recycling or composting. Non-biodegradable “materials should be
collected separately for disposal in sanitary landfills. Clothes may be sent
to local orphan house(s)”

Considering the facts and circumstadceé 'stated above we issued

‘some directions for organising Chhat Puja-in river Mahananda at Siliguri

_causing negligible/no damage in river ecosystem.

+. 10. Mr. Datta also pointed out that the Rabindra Sarobar Lake at Kolkata,

“a water body under the National Lake Conservation Scheme, is also

tﬁf;eatened due to throwing huge quant'ities of puja waste materials
including plastic bags for which we .direc‘t:e_c._i._.the Kolkata Improvement
Trust, the custodian ;Jf .tl;e lake not to permi!g 't?h; .Chhat Puja at any place in
the Rabindra Sarobar lake and its surrounding. However, Ms. Paushali
Banerjee, Ld. Counsel for Kpllkgéjt.e'x .Imb::r.o'\.r:,efment 3TrU§t" -(KIT} on mentioning
on 3" ﬁévember 2016, expfeiséed grave urgency to hear her case as Chhat
Puja, ¢ & has.r_t%ore.é:n profiithed by qyﬁ-;bﬁrder to be held in Rabindra
Sarobar Lake, was at the very thresholdand lpreparatio.n for organising such

event had already reached an advance stage. Secondly, the change in

Sid=—
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venue at short notice would be impractical causing administrative

difficulties and problems of law and orders.

11. One M.A. 1214/2016/EZ was filed on behalf of the Kolkata Municipal
Corporation with the principal prayer of permitting the Chhat Puja festival
in Rabindra Sarobar Lake in Zblﬁ_outliniﬁg certain measures taken by them
for prevention of pollution of_the water body. After considering the entire
matter care':fu.lly and upon hearing the Ld. Advocates we deemed it

expedient to modify our order dated 1.11.2016 as follows:-

“Order of complete prohibiti:on' of performing Chhat Puja and rituals
connected therewith in the Rabindra Sarobar,jla'ke stands withdrawn allowing the

Puja to be performed for this year on the folluowi:ngft;erms and conditions ;-

i) Since the rituals of Chhat Puja to be performed require access to water,
we direct that Ghat like arrahgement be made on the bank of the Lake to
make it convenient _for the ’deyo‘teg"s.

ii)  The place for performing Puja shall be at a designated area sufficient for
accommodating the devotees who shall not be permitted to go beyond

: such area. _ ‘

:iii) ‘Within such designated area, barricades shall-be erected either by split
‘bamboo or by providing netting not more than 3 ft. in the lake from its
bank.. : :

iv) All rituals and offerings shall be restricted to this 3 ft area and offerings
shall not be permitted to be thrown into the lake beyond the barricade.

v) Carrying of plastic bags/carry bags shall be strictly prohibited.

vi) Bursting of crackers of any.J'éi_nd. a_nc} use of--publ:ic address system by the

_ devotees shall not-befperr:nitted' L
vii}:  The concerned authorltles of KMC and KIT may use Public Address system
. the sound of WhICh shall be maint.a-l.n.éd within permnssnble decibel limits.
This is bemg permitted consndermg the necessuty of the authorities in
making annou ncements of the necesstty of the devotees to adhere to the
stipulations and also to meet emergency situations.

vili)  The KIT and KMC shall provide sufficient number of bio-toilets to cater to

the need of the devotees to avoid open defecation and urination on the

lake side and the park.

4%, $3
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ix) The ceremony from its commencement to its culmination shall be
supervised and moanitored by the KMC and KIT in coordination with each
other.

x) The entire function from its beginning on the first day to its end on the
last shall be video-graphed.

Xi) The PCB shall monitor the water quality and ambient air quality before,
during and after the Chhat Puja’.' A compliance report be filed on or

before 29.11.2016.

xii)  We make it clear that it shall be the responsibility of the KMC and KIT to
remove all Puja materials 'tthn into the water body within the
_ barricades at the desngnated place twice a day.
xiil) It is needless to state that KMC and KIT shall work'in coordination with
. each other to ensure smooth admlmstratron and ‘implementation of
various works relatlng to Chhat Pu1a at the Rabindra Sarobar lake.

xirf) ; Compliance reports shall be filed by them on or before 29. 11.2016.
XV) Commissioner of Kolkata Police shall cocrd'rn__ate with the KMC and KIT
and ensure compliance of our directions and for maintenance of law and

order.

It is also needless to state that fc:r smooth implementation of regulations

= ‘and rules or orders, public awareness is an unavoidable necessity. For this reason,

certaln funds are earmarked for' pubh(:ltv In such view of the matter, since the

: _enf;lre responsibility of holding Chhat Puja rests onthe Kolkata Municipal

: Corporatioh and the State, we would direct the KMC to take up aggressive public

awareness programme with regard to above dlrections This may be by distribution

of pamphlets, makmg announcements through varlcus FM radio channels, All India

Radio, TV channels and by issuing rnstructlons to the concerned ward
commissioners,d etc.

The KIT, on its part, shall also take up the responsrb:llty of publicity separately

from th.e first day of the E_qla for ensurlng strict’ comphance of the above

directions.”

12. In our order dated 2809 2016 we had |nter-aha expressed that

whether or not év_'e‘nts such as il_SLi_;matches should be allowed in the

Rabindra Sarobar Stadium in future would be finally decided after we
receive further inputs after a detailed EIA studies of the Lake Environment.

Accordingly, we decided to hold a consultative meeting among the
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stakeholders to decide on constitution of an Expert Committee to

undertake EIA studies and areas to be covered for such study.

The Consultative Meeting held on 12.1.2017 was attended by
the following members where a draft proposal prepared by us was

circulated and contents were deliberated:-

Chairman, WBPCB _
Chairman, State Bio-diversity Board, West Bengal
Director, Zoological Survey of India, Kolkata
Director, Botanical Survey of India, Kolkata

Head of the Regional Office of CPCB, Kolkata
Head of the Regional Office of NEERI, Kolkata
Secretary, Kolkata Improvement Trust

Mr. Subhas Datta, Applicant

o NOU AL N

Second round of the :consultative meeting was held on 25.01.2017

which  deals with constitution of committee and area of study which is as

' under:-

“ In view of the above, Expert Committee is constituted with the

f_cll_owing members with Dr. A.K.Sa'nyai, Chairman, West Bengal State Bio-Diversity

Board as Chairman of the Expert Committee and Mr. Ashoke Kr. Das, Secretary,
- KIT as its convenor : ‘ Tl :

1. Dr. AKSanyal, Chairman;West Bengal State Bio-Diversity Board-
Chairman of the Committee e

Dr. Ujjal Kumar Mukhopadhyay, Chief Scientist, WBPCB.

Dr. Anirban Roy, Research Officer, West Bengal State Bio-Diversity Board.

Mr. Rajib Gogoi, Scientist ‘D’, BSI

Dr. Rita Saha, Scientist ‘D', CPCB, Kolkata

Dr. Deepanjan Majumdar, Sr. Scientist, National Environment Engineering

Research institute (NEERI). i

7. Dr.S.I.Kazmi, Scientist, ZS|, Kolkata

8. Mr. Ashoke Kumar Das, Secretary, KIT-Convenor

on bW

We leave it open for the Expert coh"t:r_hittee to co-opt any other member
or members from the institutions from where the experts have been nominated

who, in their opinion, would render assistance in undertaking the work.

A. The area of studies have been set out as under :
1. Listing of plant and animal species from the aguatic body (both from
primary and secondary sources).
2. List of plant (tree, shrub and herbs) and animal species from the land
(both from primary and secondary sources).
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3. Listing of migratory birds and animals (both from primary and secondary
sources).

4. Classification of existing animals and plants according to “schedule”
under Wild Life Protection act, 1972,

5. Ambient Air Quality monitoring including noise level.

6. Water quality based on CPCB classification of “designated best use”.

7. Nutrients (Phosphate, Nitrate) and heavy metals (Hg, As, Cd, Pb) quantity
in the water.

8. Lake sediment characteristics including nutrient (phosphate, nitrate) lead
and heavy metals (Hg, As, Cd, Pb) quality.

9. Trophic status of the Lake (to find out whether the lake is in Oilgotrophic,
Mesotrophic or Eutrophic stage based on qualitative (colour, presence of
‘hydrophytes) and quahtitative (oxygen profile, algal diversity and
‘dominance) studies. ’

10. Methodology for collection of samples (minimum No. of samples and
sampling locations) and analysis will be as per recommended standards
to be decided by the Committee.

B. Impact Assessment ;. e

Probable impact on anthropogenic activities undertaken in Rabindra
Sarbobar Lake and stadium, particularly due to organisation of mega events
like cricket and football matches with bursting of fire crackers and emission
‘of high intensity noise, night Iighting, oi’gani;s]ng chhat Puja and picnic
parties, activities of various clubs existing in the premises, movement of
large number of vehicles in the park area etc. on ecology, biodiversity and
pollution of the lake environment.

It has also been decided that while the studies in Items No. 1 to 4 under
A above shall be carried out by the ZSI, BSI and West Bengal State Bio-diversity
Board, studies in items No. 5 to 9.under A shall be conducted by the expert

‘members of the Committee belonging to NEERI, CPCB and the State PCB.

1t is open to the Committee to undertake.any other related studies as
they may deem it necessary, fit and'proper,

It has been agreed that the sfﬁd_igs-éshali be completed within two
months at the end of which the Committee shall prepare the EIA report
containing quantitative and qualitative data including figures, photographs,
references etc. within 15 days thereafter. The respective institutions shall
provide the scientific, manpower and library support to the Committee and KIT
shall coordinate the activities and provide other logistic support and prepare
adeguate copies of the report for submission before the Tribunal within 15 days
of the preparation of the report by the Committee”.

In the meanwhile, an Application, Calcutta Citizen’s Initiative and

‘was transferred from Hon'ble

Calcutta High Court to the NGT, registered as O.A. No. 40(THC)/2017/EZ. It

is alleged in this application that there is a proposal to construct a temple

within the Rabindra Sarobar Lake area by Kolkata Metropolitan

i 3
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Development Authority. Although this was strongly denied by Ms. Paushali
Banerjee, Ld. Counsel for KMDA on instruction, we prohibited the
construction of any such temple in Rabindra Sarobar Lake area nor any
extension of the existing religious or other institutions. Subsequently both
the OAs, O.A. 136/2016/EZ and OA No. 40(THC)/2017/EZ was heard

together as issues common to both the OAs are involved.

14. On 13" October 2017, Mr. Subhas Datta sought for an

appropriate direction on organisation of Chhat Puja in the Rabindra Sarobar

i-Lake as it is at the threshold. It was:mentioned by him that the Expert

Committee recommended not to organise Chhat Puja in Rabindra Sarobar
lake or such other activities in view of the adverse impact on lake

environment.

15. On 16" October, 2017, Mr. Feroze Edulazi, Ld. Advocate appearing

* with Mr. Ashok Prasad on behalf of Bihar Nagarik Sangh filed M.A. No.

330[20.17/EZ with a prayer to permit_ the petitioners to perform “Chhat
Puja” rituals in the Rabindra Sarobar Lake in.terms of the guidelines issued
vide order dated 3.11.2016 in O.A. 136/2015/EZ. The report of the Expert
Committee on the effect of ‘Chhat Puja’ festival and picnic being held in the
lake premises is disparaging and there is clear cut recommendation not to

hold such events in the lake premises. However, Mr. Feroze Edulazi, Ld.

Counsel for the M.A. applicant would submit that people ought to be

sensitized first and then only imposition of restriction should follow. It is
undisputed that people at large were aware of our order passed last year as
those are in public domain where we made it clear that further holding of

festival and rituals would not be permitted in the lake and its premises.

T
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16. Considering the fact that the ‘Chhat Puja’ of the year is being held
after 10 days, i.e., on 26" & 27" October, 2017 in the interest of justice, we
deemed it appropriate to allow the festival and rituals to be held this year
on 26 evening & 27" morning as a last chance subject to the conditions
imposed vide order dated 03.11.2016 in O.A. 136/2015/EZ as undertaken
by Mr. Feroze Edulazi, Ld. Counsel for the Applicant in the M.A.. They were
further di_reqted to restore the conditions of the water body as it was

before commencement of the festival and not to carry flowers, fire

. crackers, music and PA system into lake premises and not to indulge in any

activity or activities which are not essentially part of the rituals.

17.  On14/11/2017 PCB, KMDA and KMC filed their respective reports

of compliance. Although none of these respondents have mentioned any

infraction/non-compliance of our order, we are not happy with the way the

Chhat Puja was organized in Rabindra Sarobar Lake. We have also read

various newspaper where non-compliance of the conditions prescribed by
us including throwing of flowers & plastics to the Lake, playing of DJs and
bursting of crackers in the Rabindra Sarobar ,I.aké"d'uring Chhat Puja events

were reported.

We have also perused thé%-‘_a'ffida‘yits filed by the Respondents No.

9&10, i.e., Calcutta Rowing Club and Lake Club Ltd. respéctively with some

suggestit_ms on the report 6=f3_‘jthe Expeft 'Q:qmmittee. We have also taken

note of the aﬁidaﬁit?ﬁfiled by The B"e’ngal,: R-'c':i.v\.-ring Club, Respondent No. 8 in

response to M.A. No. 1258/2016/EZ.
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18. Coming to the report of the Expert Committee, we have scrupulously
examined the report and in our considered opinion it is a very good
research based report covering all the areas prescribed therefor and will
serve as an excellent document for educational and research institutions.
We have thus no hesitation in accepting the entire report and the
recommendations contained therein,.which shall form part of our order as

annexure,

Considering the entire facts and circumstances adverted to above,

we deem it appropriate to issue the following directions:-

(i) The KMDA, which is the custodian of the Rabindra Sarobar
Lake shall prepare a DPR for implementation of the
recommendations under “Flora and Fauna, water quality of
the Sarovar (Lake) 'ar}d Lake sediments & sub surface soil “in
consultation with _e;ii:Erts from Botanical Survey of India,
Zoological Survey of India, the State Biodiversity Board and
Water Resource Department, Govt. of West Bengal. The DPR
that would include the cost estimates of the project and a
time line for implementation of the Recommendation shall be
filed in the Registry within six months from hence but not later

than the first week of May 2018.

(ii) While night time matches/tournaments shall be strictly
prohibited in the Rabindra Sarobar Stadium, day time activities
may be permitted but without bursting of fire crackers and

with regulated sound intensity and regulated traffic.

.
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(iv)

(v)

(vi)

(vii)
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performance of any Puja, community picnic or organisation of
other social events in and around the Rabindra Sarobar Lake

shall be strictly prohibited.

There shall be no new construction or extension of existing
building without the leave of the Tribunal. However, repair

and renovation under the supervision of KMDA shall be

permissible including reconstruction of existing boundary

walls of the Lake Club Ltd. that have éollapsed but without

creating openingon the Lake side.

The KMDA shall introduce nomi"halrfee for entry to the Lake
with provision of free entry pass.to the morning and evening
walkers. This entry pass shall carry the photograph, age and
address of the person.  This shall be decided within two

months, i.e., 4™ January, 2018.

The KMDA shall frame guidelines for operation of the clubs
located in ‘the - area in .question considering the
recommendations of the Expeft Committee and periodically
monitor the activities of the clubs to ensure compliance. The

KMDA shall ensure that the clubs do not have direct access to

‘the lake area from its premises and are separated by walls, if

not already existing, with entries away from the Lake side.

For implementation of the other recommendations, a detailed

phase-wise Action Plan with time line shall be prepared by
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KMDA. The Action Plan shall be filed in the Registry within

two months, i.e., 4™ January, 2018.

(viii) We also direct the West Bengal State Pollution Control Board,
to constitute an Edito.rlal' ‘Committee consisting of at least
three experts for e.diting ‘t.he EIA report submitted by the
Expert Committee. Dr. Kal-yan Rudra, Chairman, West Bengal
Pollution Contro.l Board, whé shall be an additional member as
the Chief Editor.. After it is edited, the. EIA Report shall be
published in a book fofm by the _St_;ate Pollution Control Board
and incorporate therein acknowléc__igement of the contribution
of the expert. members whqfiha\:re prepared the report. A
reasonablz;price may be'._fixecl f;:f.'the book to recover the cost
of the public_étion a_ﬁd ‘also to make it affordable for the
students, rese.arc.h wt;;:lsers and other interested persons and

“for libraries of educational and research institutions.

With the above .observations and direcﬁons the 0.A. No.

136/2016/EZ and all connected M.As stand disposed off.

0.A. 40(THC)/2017/EZ

Sirji:’e issues raised in this O.A. are identical to the ones in 0.A. No.
136/2016/€Z, the order passed in O.A. No. 136/2016/EZ shall be

applibéble in full ..f_o'rce in thisjb’.A.i Alsosi 15"

ZE “
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Both the 0.As stand disposed off.

- No order as to costs.

Justice S.P. Wangdi, JIM

MEemeReReRetaREERRSITITEIRTRIR I ER RNy

Prof%?} P.C. Mishra, EM
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From:

Sumita Banerjee and Others
C/o Lake Lovers Forum
125, Rashbehari Avenue
Kolkata — 700 029.

Ref. No. LLF/KMDA/02-2024 Dated:- 20t May, 2024

To

The Registrar,

National Green Tribunal,
Eastern Zone,

HFXC + VRS

Kadampukur Village, New Town
West Bengal 700 156.

Sir
Reg:- Unlawful transfer of about 5 Bighas of land belonging to
National Lake Rabindra Sarobar by KMDA to Calcutta
Entertainment Club Foundation, Kolkata - 700033.
It is well known that Rabindra Sarobar is a natural heritage site. It was
declared a “National Lake” on 3rd December, 2001 under National Lake
Conservation Plan (NLCP) by the Ministry of Environment, Forest and Climate
Change, Government of India for restoring the water quality and conserving
and managing ecology of National Lake “Rabindra Sarobar”. The said National
Lake was previously under the custody of Calcutta Improvement Trust but
subsequently in 2017 the said National Lake Rabindra Sarobar came under

Custody of KMDA for its protection, preservation and conservation of the
Environment Ecology and Biodiversity.

It has come to the public notice that about 5 bighas of Green Buffer land of
National Lake ‘Rabindra Sarobar’ opposite to Calcutta Rowing Club has
recently been surreptitiously transferred to the Calcutta Entertainment Club
Foundation having its office at 60/116 Hanpada Dutta Lane, Kolkata - 700033

Sunilln '%)_awv.»q;_—‘
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ﬁor a nominal monthly rent for promoting celebrities cricket which is not a
sports but a social event for amusement private members. By such wrongful
acts and deeds of Transfer of Land, KMDA, the Custodian, is depriving
thousands of Morning Walkers, Runner, Joggers, Young Boys etc. of their daily

routine exercises and for maintaining health benefits.

It is most respectfully submitted that by such wrongful acts and deeds KMDA
is causing serious concerned to the Environment Ecology and Biodiversity of
the National Lake ‘Rabindra Sarobar’.

We state that under guise of celebrities cricket huge crowd will gather leading
to more sound cause huge air light and sound pollutions. Further, there may
be surprise events like social parties, obtaining bar licenses which will lead to
transformation into social clubs and creation of full-fledged of amusement and

recreational clubs for private use of the members.

It is further submitted that currently Rabindra Sarobar Lake is facing
tremendous pollution in terms of Air, Noise, Light and Water surpassing the
defined limits which is a serious concern for all the lake lovers and the

environmentalists.

In view of aforesaid, we state that, KMDA, is the sole custodian of the National
lake Rabindra Sarobar and it is the Legal, Constitutional duty and obligation
under Article 48A of the Constitution of India to protect, preserve and conserve
the Environment Ecology and Biodiversity of the National Lake Rabindra
Sarobar and in discharge of statutory and Constitutional duties, KMDA have
no right and authority to sale or lease or transfer any land of natural resources
like lake, park, forest maintain etc. to any club, association, company or any

third party for their private use.
Supwalo Bamwv
|
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The purported acts to transfer the 5 Bighas of Green Buffer land to Calcutta
Entertainment Club Foundation is wholly illegal, wrongful and high
handedness and unconstitutional acts and deeds by KMDA.

We have accordingly taken the view of the morning walkers, runners, joggers
who are regular coming to Rabindra Sarobar for their daily routine exercises
and all of them have condemned at a breathe their wrongful, illegal and
arbitrary act for surreptitiously transferring about 5 bighas of land to the
Calcutta Entertainment Club Foundation. The signed copy of the survey is

enclosed for your perusal.

In view of above, and is compliance of Article 51A(g) of the Constitution of
India, as Citizen of India, we have called upon KMDA by our letter dated 30th
April, 2024 to immediately cancel and revoke the transfer of the land
purportedly done in favour of Calcutta Entertainment Club Foundation and
restore its position for the use of the public so that the Green Barrier can be
built to save the Environment Biodiversity and Ecosystem of National Lake

Rabindra Sarobar. A copy of such letter is enclosed for your reference.

Inspite of the above, KMDA have not cancelled or revoked the transfer of the

land in favour of Calcutta Entertainment Club Foundation forthwith uptil now.

In the circumstances, we earnestly request you to place this letter as an
application under Article 226 of the Constitute of India before the appropriate
bench df The National Green Tribunal to take the cognizance of the matter suo-
moto of the high handedness, illegal, unsconstitutional and wrongful acts of
KMDA for transferring the land of Rabindra Sarobar without any authority of
law to Calcutta Entertainment Club Foundation for their private use.

Kindly treat this letter as an application under Environmental matter for public

Importance.

SUV\/\;\E\/ %&\V‘*’jﬂf
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Yours sincerely .

Suypaloo Quwua»
Sumita Banerjee

(For Lake Lovers Forum)

Thanking you,

‘-'_—:—__?—
Mr. S. M. Ghosh
(Environmentalist & Green Technologist)

/ﬂ 6 1unjhunwala

(Attorney at Law & Advocate)

Copy to

1. The Chairman

KMDA, Government of West Bengal
CJ - 164, 2nd Avenue,

DJ Block, Sector - II

Bidhannagar, Unnayan Bhawan,
Kolkata — 7000901

2. The Minister of State

National Plan for Conservation of Aquatic Ecosystem (NPCA)
Under Ministry of Forest, Environment & Climate Change,
New Delhi

3. Central Pollution Control Board
Ministry of Environment,

Forest and Climate Change

G97V + H5Q, Kasba New Market,
Sector - E, East Kolkata Trip
Kolkata - 700107
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Ref No. LLF/KMDA/03-2-24

From

Ms Sumita Banerjee & Others
C/o Lake Lovers’ Forum

125, Rashbehari Avenue
Kolkata 700029

To

The Registrar,

National Green Tribunal,
Eastern Zone,
Kadampukur Village,
New Town, West Bengal,
Kolkata - 700156

Sir(s)/Madam,

Re: Addendum to our letter dated 20.05.24

IF‘_ %
3ot May2024

Sub : Unlawful transfer of about 5 bighas of lush Green Buffer

Zone land belonging to National Lake “Rabindra Sarobar” by KMDA

to Calcutta Entertainment Club Foundation, Calcutta — 700033.

i By letter dated 20.05.2024 we have informed you that KMDA, the

custodian of National Lake Rabindra Sarobar has wrongfully, illegally and

unconstitutionally transferred about 5 bighas of lush Green Buffer Zone land

belonging to National Lake Rabindra Sarobar to Calcutta Entertainment Club

Foundation, Calcutta ~ 700033 without any authority of law.

25 At the time of filing of the said letter, due to inadvertence, we missed

point on Jurisdiction of the Hon’ble Green Tribunal. Hence our submissions

are as follows:-

$2—



=

a. We state that lash Green Buffer Zone land is a part and parcel and
within the peripheral area of 192 acres (73 acres of water body) of bio-diversity
and eco sensitive area having rich bio-diversity and ecological balance of the
Rabindra Sarobar declared as “National Lake” by the Ministry of Environment,
Forest and Climate Change, under National Lake Conservation Plan of the
Government of India for restoring the water quality and conserving and

managing ecology of National Lake Rabindra Sarobar.

b. With regard to the issue of the Jurisdiction of the Hon'ble National Green
Tribunal, we state that the National Green Tribunal has jurisdiction over all
matters relating to Rabindra Sarobar including perported transfer of its Green
Buffer Zone land for one of the reasons that the definition, “Environment”

given in Section 2 { C) includes the word ‘Land’

[Section 2(c) National Green Tribunal Act defines the word “Environment” and

reads as follows. “Environment includes water, air and land and the inter

relationship, which exists among and between water, air and land and human

beings, and other living creat ts, micr anism and property”.]

The land referred in the definition means the land which is the part and parcel

of the ecology and biodiversity of a peripheral area of a national resources like

\%

8;95’3




lake. Environment cannot exist without inter-relationship among and between
water, air, land and human being. These cannot be separated. Environment

and Ecology are undoubtedly National Assets.

e We further state that Preamble to the National Green Tribunal Act reads

as follows.

“An act to provide for the establishment of a National Green Tribunal for the
effective and expeditious disposal of cases relating to environmental protection
and conservation of forest and other natural resources including enforcement
of any legal right relating to environment and giving relief and compensation for
damages to persons and property and for matters connected therewith or
‘incidental thereto.

From the reading of the Preamble, it appears that the National Green Tribunal
can try and entertain the application inter alia relating to enforcement of legal

right relating to environment and property and for matters connected therewith

and incidental thereto.

d. Section 15 of the National Green Tribunal Act which deals with the relief,

compensation and restitution of property damaged and for restitution of the

environment of such areas or areas as the Tribunal may think fit.




It is most respectfully submitted that in cbnstraining a statutory provision, the
first and foremost rule of Construction is the literary construction. All that the
Court has to see at the very outset is what does the provision say. If this
provision is unambiguous and if from the provision, the legislative intent is
clear, the court need not call into aid and the other Rules of Construction of
statutes. The other rules of constructions are called into aid only when the

legislative intent is not clear.

&, In view of aforesaid submissions, it is most respectfully submitted that
Hon’ble National Green Tribunal should take the liberal view in the interest of

public

f. [n that view of the matter, it is most respectfully submitted that in view

of the Preamble Definition and Section 15 of National Green Tribunal Act, the

- Hon’ble National Green Tribunal has power and authority under National

Green Tribunal Act, 2010 to try, deal with and entertain all application
relating to the lush Green Buffer Zone land of National Lake Rabindra Sarobar.
It is most respectfully submitted that Hon'ble National Green Tribunal should
take the present matter suo moto relating to wrongful, illegal and

unconstitutional transfer of lush Green Buffer Zone of Rabindra Sarobar”.




»

ot

6’ Unless the Hon’ble National Green Tribunal takes up the mater Suo-

moto, public interest will suffer.

(-Q} This letter application is made and for the ends of justice.

Thanking you,

Yours sincerely

x
Sunalor Ro
(1) Sumita Banerjee va—

(For Lake Lovers Forum)

AT o

(2) Mr. S M Ghosh
(Environmentalist &
Green Technologist)

Mobile No. - 9231380855

(3) O'P. Jhunjunwalla

(Attorney At Law & Advocate)



VAKALATNAMA

IN-FHE-HIGH-GOURTFAT-CALCUTA

Bon_ e Nehohadgreer Taebonad
DISTRICT : Constitutional Writ Civil

oA  No. Of 2024

i
|

Criminal Revisional
Appellate Jurisdiction

j U 7re [5"- U?c’ -ne.»{y j €a- Appellant
S Pelilioner

-Versus- K NPA
7'}‘-" Céw»é Exeal-\.« d#,t‘ar_[ & orc) Respcondent
1 .

Opposite parly

Vakalatnama on behalf of ............ ‘f .. ( Lico. - {— ..... s e it B e Sy e Knows all

men be these presents that by this Vakalatnama |/We appoint the Advocates Pleaders noted below or any one
for filing the memorandum of appeal or petition T —_—
for entering appearance

matter for appearing and conducting and arguing the same for depositing or Withdrawing any money in
connection therewith, for moving the Court In any matter connected therewith for preparing the Paper Book in
the case and for putting in papers, petition etc. on my/our behalf for filing or taking back any documents for
withdrawing suits or appeals or petitions with permission to institute fresh suits, appeals, petition elc. for
signing and filing the petitions of compromise in connection with the said matter and for taking coples of
paper from the Record and I/We further say that any act done by my/our said Advocate or Advocates or by any
one of them after accepting this Vakalatnama, shall be considered as my/our own true and lawful act.

of them as my/our lawful Advocate or Advocates

And I/We further hereby agree and undertake to pay the said Advocate or Advocates his or their fees as -
setlled and all others sums that may be necessary to carry out the requisition of the Court and otherwise 1o
enable the said Advocate or Advocates to conduct the case properly, failing which the said Advocate or Advocates
after notice to me/us will be at liberty to withdraw from the further conduct of the case.

IN WITENESS WHEREOF l/we sign and execute this vakala;nama. ONThIS TG ........onvnrimisnrrnasanns day of
........................ 202
NAME OF THE ADVOCATE
: L.
. Grisgr ot
v \ sla Ih‘-; ,. Lo
of fham fsomucis €1
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